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Central Administrative Tribunal Ca
Principal Bench: New Delhi

0.A. No. 634/94

I

¥

New Delhi this the 22Znd day of October

Hon ble Shri S.R. Adige, Vice-Chairman (A)
Hom ble Dr. A. Vedavalli, Member (J)

1. 8.0, Jassal,
S/o Shri Prakash Nath Jassal,
R/o A~4/39, Sector 1V,
Rohinl, Delhi-11008%.

2. Smt., Leelamma Yohannan
W/o Shri C. Yohannan,
R/io 1326, Sector 9,
Faridabad- 1210806,
e Applicants
(Py Advocate: Shri C.L. Arya with
Shri D.C. Vohra)

Versus

i. Union of India through the
Secretary,
Ministry of Information and Broadcasting,
Shastri Bhavan, New Delhi-110 001,
7. The Registrar of Newspaper for India
West Block- VIII, Wing-2Z,
R.K, Puram, New Delhi-1180866.

3. The Secretary,
Ministry of Personnel, Public Grievances &
Pension,
Lok Navyak Bhavan, New Delhi-110003.

4, The Secretary,
Ministry of Rural Dedvelopment,
Krishi Bhawan, New Delhi-1106671.
....... Respondent:
{3y Advocate: None)

ORDER. (Qral)

B, Hon'ble Shri S,R. Adige, Vice-Chairman_(A)

Applicants  impugn  the order dated ¢.12,37

{Annexure-A) enclosing a senlority list in Wioion

anpplicants” positions are placed at Serial No. 374

329 alongwith others all of whom have been PRI

a3 arovisional”.
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2. Applicants also impugn responddity
dated 10.11.90 (Annexure-B) and seek a directiocp 13
assign them seniority in the grade of Stenographers .n
C$SS Cadres according to the principles of continuous

officiation.

3, We have heard Shri C.L. Arvya couisel

for the applicants. None appeared for the respondent:.,

4, Shri Arya has invited our attention o
respondents’ order dated 17.6.93 (Annexure-M), wheroin ix
respect of applicant No.1 Shril Jassal it has been staisd
that his representation has been examined in bongultation
with DOPT and the senlority assigned to him would be
provisional till the final decision is taken in &nis
regard. Shri Arya states that no decision has so far
bean communicated to him on the aforesald representat! mn
Ir this connection Shri Arya reliles upon the AT
Principal Bench Judgement dated 18.4.92 in OA 1206/33 Syi

Chand Vs UDI & Ors.

5. We dispose of this O0A with a dir=zoiisn
to the respondents to conclude the examination of ths
matter pass a detalled, speaking and reasoned o dar
thereon under intimation to the applicants within tires
months from the date of receipt of a copy of .hi:
judgement, in accordance with rules and instructions -on
the subject, as also such judicial pronouncements as 27a
relevant to the facts and circumstances of Yhiis
par ticular case. In the event that any grievance siill
survives it will he open to the applicants to agitate thn
same through appropriate original proceedings A i

accordance with law.
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No costs.

e

{(Dr.A. Vedavallil)
Member (J)

,ig./-

The OA stands disposed of
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Aol
(S.R.AdLgE)
Vice~Chalrman

accordii g
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